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UTTAR PRADESH POLLUTION CONTROL BOARD, VARANASI 

 
To, 

 The Registrar, 

 Hon'ble National Green Tribunal, 

 CopemicusMarg,  

 New Delhi. 

 E-mail-judicial-ngt@gov.in 
 

Sub:-Submission of Response on the behalf of the Uttar Pradesh Pollution Control Board in Compliance to 

the Order Dated 27.05.2024 Passed By The Hon'ble National Green Tribunal, Principal Bench, New 

Delhi In Original Application No. 603 of 2024 In The Matter Of News Item Titled "voS/k [kuu ij gks 

jgh gS dkjZokbZ] tslhch lesr 9 VSªSDVj&VªkWyh fd, x, gS lht" Appearing In Chandaulisamachar.Com Dated 

13.04.2024 on the behalf of Respondent No.1.  
 

Sir, 
 

In the above noted case, Hon'ble National Green Tribunal instructed the following:- 

“....5. Hence, we implead the following as respondents in the matter: 

(1). Uttar Pradesh Pollution Control Board, through its Member Secretary, Building No. TC-12V, Vibhuti 

Khand, Gomti Nagar, Lucknow - 226010. 

(2).  Central Pollution Control Board, through its Member Secretary, Parivesh Bhawan, East Arjun Nagar, 

Delhi- 110032. 

(3).  Ministry of Environment, Forest and Climate Change, Regional Office Lucknow, through its Deputy 

Director General, Integrated Regional Office, Kendriya Bhawan, 5th Floor, Sector H, Aliganj, 

Lucknow 226020, Uttar Pradesh. 

(4).  District Magistrate, Chandauli, Collectorate, Chandauli 232104, Uttar Pradesh.  

6.  Issue notice to the above respondents for filing their response at least one week before the next date of hearing. 

7.  Respondent No. 1, UPPCB is directed to file a comprehensive report in respect of illegal mining in the area 

under consideration and the action taken by the UPPCB for imposition of environmental compensation against 

those who have caused damage to the environment by such illegal mining, at least one week before the next 

date of hearing by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF. 

8.  List on 06.09.2024.  

 In compliance of the above mentioned order dated 27.05.2024, the response report is being filed herewith 

on the behalf of Uttar Pradesh Pollution Control Board as Respondent No.1. 

 It is requested that the aforesaid response report may be presented before the Hon'ble Tribunal for kind 

consideration. 

 

 

Encl.: As above. 

 

 

 

 

End. No. & Date as above. 
 

Copy to  following for kind information & necessary action. 

1. Member Secreatory, U.P. Pollution Control Board, Lucknow. 

2. Regional Director, Regional Office, Central Pollution Control Board, PICUP BHavan, Lucknow.  

3. Chief Environmental Officer (C-6), U.P. Pollution Control Board, Lucknow. 

4. Law Officer (I), U.P. Pollution Control Board, Lucknow. 

5. Shri Pradeep Misra, Advocate, Supreme Court, B-235, Sector-XIX, Noida, District-GB Nagar, 

201301. 

 

Your's faithfully, 
 

 

 

 (U.K. Gupta) 

Regional Officer 
 

 

 

Regional Officer 
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Umesh Gupta
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Umesh Gupta
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1 
Response on the behalf of UPPCB as R-1 in OA 135 of 2024 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO- 603/ 2024 

 

IN THE MATTER OF: 

 

News Item titled "voS/k [kuu ij gks jgh gS dkjZokbZ] tslhch lesr 9 VSªSDVj&VªkWyh 

fd, x, gS lht"  appearing in chandaulisamachar.com  

dated 13.04.2024 

 
Order Date- 27.05.2024 

Next Listing- 06.09.2024 

 

 

RESPONSE ON BEHALF OF THE UTTAR PRADESH POLLUTION 
CONTROL BOARD IN COMPLIANCE TO THE ORDER DATED 
27.05.2024 PASSED BY THE HON'BLE NATIONAL GREEN 
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN OA NO. 603 OF 

2024 IN THE MATTER OF NEWS ITEM TITLED "voS/k [kuu ij gks jgh 

gS dkjZokbZ] tslhch lesr 9 VSªSDVj&VªkWyh fd, x, gS lht" APPEARING IN 

CHANDAULISAMACHAR.COM DATED 13.04.2024 
 

 That this Hon'ble National Green Tribunal, Principal Bench, New 

Delhi (hereinafter referred as Hon’ble Tribunal) vide its order dated 

27.05.2024 in Original Application No. 603 of 2024 in the matter of 

News Item Titled "voS/k [kuu ij gks jgh gS dkjZokbZ] tslhch lesr 9 VSªSDVj&VªkWyh 

fd, x, gS lht" appearing in chandaulisamachar.com dt.13.04.2024, 

instructed the  following:- 
 

“....5. Hence, we implead the following as respondents in the matter: 

(1). Uttar Pradesh Pollution Control Board, through its Member 

Secretary, Building No. TC-12V, Vibhuti Khand, Gomti Nagar, 

Lucknow - 226010. 
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2 
Response on the behalf of UPPCB as R-1 in OA 135 of 2024 

(2). Central Pollution Control Board, through its Member Secretary, 

Parivesh Bhawan, East Arjun Nagar, Delhi- 110032. 

(3). Ministry of Environment, Forest and Climate Change, Regional 

Office Lucknow, through its Deputy Director General, Integrated 

Regional Office, Kendriya Bhawan, 5th Floor, Sector H, Aliganj, 

Lucknow 226020, Uttar Pradesh. 

(4). District Magistrate, Chandauli, Collectorate, Chandauli 232104, 

Uttar Pradesh. 

6.  Issue notice to the above respondents for filing their response at 

least one week before the next date of hearing. 

7.  Respondent No. 1, UPPCB is directed to file a comprehensive report 

in respect of illegal mining in the area under consideration and the 

action taken by the UPPCB for imposition of environmental 

compensation against those who have caused damage to the 

environment by such illegal mining, at least one week before the 

next date of hearing by e-mail at judicial-ngt@gov.in preferably in 

the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

8.   List on 06.09.2024.  

 

Response- 
 

1. District magistrate, Chandauli vide their office order No 67/ 

Tees-upkhanij/2024-25 dated-19.07.2024 had constituted 

joint committee to find out the factual status report for 

complying the order dated 27.05.2024 passed by Hon’ble 

Tribunal in this matter.(Annexure-A) 
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3 
Response on the behalf of UPPCB as R-1 in OA 135 of 2024 

2. The Committee members discussed and decided a date for 

carrying out field visit. Thereafter, Regional Officer, UPPCB, 

Varanasi had issued intimation letter vide ref. no. - 484/NGT 

OA-603/2024/2024-25 Dated-17.08.2024.(Annexure-B) 

3. The joint committee conducted the site visit on dated-

24.08.2024. The detail report of Joint Committee is attached 

herewith.(Annexure-C) 

4. The representative of UPPCB had participated with joint 

committee during site visit carried out on dated 24.08.2024. 

The factual status as per the joint committee report are as 

follows:- 

a) The Heavy ditches due to soil excavation were found at 

whole part of Arazi no. 292Mi Rakaba-0.762 Hectare, 

partial part of Arazi No. 297 and 298 of Village- 

KundaKhurd, Tehsil-Pt. Deen Dayal Upadhyaya Nagar, 

District-Chandauli. 

b) The committee found that this matter pertains to soil 

excavation at area in question instead of sand mining. 

c) The Soil mining was not found at questioned area 

during visit. 

d) During visit, the ditches were found filled with water in 

questioned area. So, depth of ditches could not be 

verified.  

5. As per the joint committee report, Shri Lalman Yadav S/o 

Shri Fool Chand Yadav Resident of Kunda Khurd, Tehsil- 

Pt. Deen Dayal Upadhyayay Nagar, District-Chandauli had 
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4 
Response on the behalf of UPPCB as R-1 in OA 135 of 2024 

carried out soil excavation at whole part of Arazi no. 292Mi 

Rakaba-0.762 Hectare, partial part of Arazi No. 297 and 

298 of Village-Kunda Khurd, Tehsil-Pt. Deen Dayal 

Upadhyayay Nagar, District-Chandauli. In consequence of 

that, 01 JCB and 03 Tractor were seized and handed over 

to concerned police chowki Shivala in the past. 

6. As per the joint committee report, the conclusion made by 

joint committee are as follows:- 

“The committee found that this matter pertains to soil excavation 

at questioned area instead of sand mining. The Soil mining was 

not found at questioned area during visit. During Enforcement 

campaign on dated 09.04.2024, Nayab Tehsildar, Pt. Deen Dayal 

Upadhaya Nagar, Chandauli caught 08 Tractor and 01 JCB used in 

illegal soil excavation and transportation, which were seized and 

handed over to Police station-Mugalsarai and Alinagar.” 

 Therefore, the above response on behalf of the Uttar Pradesh State 

Pollution Control Board as respondent no. 1 is submitted before this 

Hon’ble National Green Tribunal for perusal and kind consideration. 

 

 

     (U.K. Gupta) 

Regional Officer, 

U.P. Pollution Control Board          

 Varanasi. 
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ANNEXURE-A8



ANNEXURE-B
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Joint Committee Report in pursuant to office order dated 19.07.2024 

passed by District magistrate, Chandauli to find out the factual status 

report for complying of order dated 27.05.2024 passed by Hon’ble 

National Green Tribunal in the matter of News Item Titled "voS/k [kuu ij 

gks jgh gS dkjZokbZ] tslhch lesr 9 VSªSDVj&VªkWyh fd, x, gS lht" appearing in 

chandaulisamachar.com dt.13.04.2024. 

 

1. That Hon’ble National Green Tribunal vide its order dated 27.05.2024 in 

Original Application No. 603 of 2024 in the matter of News Item Titled 

"voS/k [kuu ij gks jgh gS dkjZokbZ] tslhch lesr 9 VSªSDVj&VªkWyh fd, x, gS lht" 

appearing in chandaulisamachar.com dt.13.04.2024, instructed the  

following:- 

“....5. Hence, we implead the following as respondents in the matter: 

(1). Uttar Pradesh Pollution Control Board, through its Member 

Secretary, Building No. TC-12V, Vibhuti Khand, Gomti Nagar, 

Lucknow - 226010. 

(2). Central Pollution Control Board, through its Member Secretary, 

Parivesh Bhawan, East Arjun Nagar, Delhi- 110032. 

(3). Ministry of Environment, Forest and Climate Change, Regional 

Office Lucknow, through its Deputy Director General, Integrated 

Regional Office, Kendriya Bhawan, 5th Floor, Sector H, Aliganj, 

Lucknow 226020, Uttar Pradesh. 

(4). District Magistrate, Chandauli, Collectorate, Chandauli 232104, 

Uttar Pradesh.  

6. Issue notice to the above respondents for filing their response at least 

one week before the next date of hearing. 

7.  ………………………….. 

8.  List on 06.09.2024.  

ANNEXURE-C10
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2. For complying of order dated 27.05.2024 passed by Hon’ble Tribunal in 

this matter, District magistrate, Chandauli vide their office order No 67/ 

Tees-upkhanij/2024-25dated-19.07.2024 had constituted district level 

joint committee to find out the factual status report.( Annexure-1) 

3. The Joint Committee members discussed and decided a date for 

carrying out field visit. Regional Officer, UPPCB, Varanasi had issued 

intimation letter vide ref. no. - 484/NGT OA-603/ 2024/2024-25 Dated-

17.08.2024.(Annexure-2) 

4. The relevant part of the letter petition enumerating grievances of the 

applicants is reproduced as follows:- 

 “2. The news item relates to the illegal sand mining being done in the 

Chandauli District of Uttar Pradesh. As per the news item, illegal sand 

mining is still going on in the Padav and Niyamatabad areas in the 

Chandauli District. The news item discloses that during an investigation in 

Kunda Khurd village, one JCB machine and seven tractor-trolleys were 

seized and taken into custody. The news item states that as the 

investigating officers arrived at the site, people driving these vehicles fled 

from there. 

5. The joint committee conducted the site visit on dated-24.08.2024 along 

with other concerned officials of local administration to review the 

factual status of the grievances made by the complainant/applicant. 

6. That the facts/Observations found during visit by the joint committee 

have been summarized as follows:- 

a) The Heavy ditches due to soil excavations were found at whole part of 

Arazi no. 292Mi Rakaba-0.762 Hectare, partial part of Arazi No. 297 

and 298 of Village- KundaKhurd, Tehsil-Pt. Deen Dayal Upadhyay 

Nagar, District-Chandauli. 
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b) The committee found that the matter pertains to soil excavation at the 

area in question instead of sand mining. 

c) The Soil excavation activity was not found at the site during visit. 

d) During visit, the ditches were found filled within water, hence depth of 

ditches could not be verified. 

e) The photographs taken during site visit are as follows:- 

 

 

 

 

 

 

 

 

 

 

 

 

7. The fact came into light from joint committee report dated 25.06.2024 

that Shri Lalman Yadav S/o Shri Fool Chand Yadav Resident of Kunda 

Khurd, Tehsil-Pt. Deen Dayal Upadhyaya Nagar, Distric-Chandauli has 

carried out soil excavation at whole part of Arazi no. 292Mi Rakaba-

0.762 Hectare, partial part of Arazi No. 297 and 298 of Village-Kunda 

Khurd, Tehsil-Pt. Deen Dayal Upadhyaya Nagar, Distric-Chandauli. In 

consequence of that, 01 JCB and 03 Tractor were handed over to 

concerned police chowki Shivala. The copy of joint committee report 

dated 25.06.2024 is attached herewith as Annexure-3. 

12



Page4of4  

8. Regional Officer, UPPCB, Varanasi vide letter No. 485/NGT OA-

603/2024/24-25 dated 17.08.2024 has requested District Mines Officer, 

Chandauli to provide the information in this matter.Annexure-4. 

9. The Mines Officer, Chandauli vide letter ref. no.-81/Tees-upkhanij/ 

2024-25 dated-22.08.2024(Annexure-5) has provided the following 

information:- 

a) There is no sanctioned / operational sand mining leases in the village- 

Padav and Niyamtabad of District-Chandauli. 

b) There is no illegal sand mining has been carried out in the village- 

Padav and Niyamtabad of District-Chandauli in question. 

c) During Enforcement campaign on 09.04.2024, Nayab Tehsildar, Pt.DDU 

Nagar, Chandauli caught 08 Tractor and 01 JCB used in illegal soil 

excavation and transportation, which was seized and handed over to 

Police station-Mugalsarai and Alinagar. 

 Conclusion: 

 The committee has found that this matter pertains to soil excavation at 

questioned area instead of sand mining. The Soil excavation activities were not 

found at questioned area during visit. During Enforcement campaign on 

09.04.2024, Nayab Tehsildar, Pt. Deen Dayal Upadhayay Nagar, Chandauli 

caught 08 Tractor and 01 JCB used in illegal soil excavation and transportation, 

which was seized and handed over to Police station-Mugalsarai and Alinagar. 
 

 The above Joint Committee Report is being filed for the kind perusal and 

consideration. 
 

 

Regional Officer 
UPPCB, 

Varanasi 

Mines Officer, 
Chandauli. 

C.O. (Police) 
Pt. Deen 

DayalUpadhaya 
Nagar 

District-Chandauli 

Sub District Magistrate 
Pt. Deen 

DayalUpadhaya Nagar 
District-Chandauli 
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ANNEXURE-518


